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(vi) Delay in audit of accounts of 
cooperative societies by the 
State  Cooperative  Depart­
ment.

(vii) Non-preparation  or  non­
approval by the State Gov­
ernment of the procedural 
rules and regulations.

(viii) Large  outstanding  under 
credit sales.

(ix) Delay in finalising accounts 
of the exhibitions.

(x) Delay in recovery of nuntilised
funds from the institutions/ 
Cooperative societies.

(xi) Investment of funds in fixed 
deposits.

(d)  (i) At the meetings of the State 
Boards,  accounts  of  receipts  and 
expenditure are discussed.

(ii) A system of obtaining confir­
mation of balances from the institu­
tions and cooperative societies financ­
ed by them is being introduced.

(iii) Introduction  of  appropriate 
registers for watching progress in 
securing utilisation certificates from 
the institutions assisted by the State 
Boards.

(iv) Introduction  ol a system lor 
watching timely repayment of loans 
by the institutions/cooperative socie­
ties through appropriate registers.

(v) Prescribing a  procedure for 
preparation of budget and watching 
expenditure under prescribed heads 
of accounts against the budget allot­
ments.

(vi) Introducing a system of inter­
nal audit in most of the State Boards 
which enables them to review the 
working of the institutions/coopera­
tive societies from time to time.

(vii) Senior officer* of the Commis­
sion undertake studies of State Boards 
and their problems and the findings 
are discussed with the representatives 
of State Boards, and if necessary with 
State Governments.

(viii)  When annual programmes of 
production of State Boards are con­
sidered, inter alia problems relating: 
to realisation of dues, reduction of 
defaults, confirmation of balances, re­
conciliation  of  imprest  account̂
economy in administrative expendi­
ture, Audit Reports of the Accountant* 
General  and  necessary  remedial 
measures, compilation and mainten­
ance of up-to-date accounts and inter­
na] audit are also discussed.

Taking over of “Sick" Textile Mills
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Will the Minister of Commerce be- 
pleased to state?

(a) whether Government propose to 
set up a Corporation to manage "Sick* 
Textile Mills; and

(b) if so, *he main features there­
of?

The Deputy Minister in the MMe • 
try of Commerce (Shri Shaft QorasU):
(a)  and (b). The Government are- 
actively considering a proposal to set 
up a Textile Corporation which apart 
from being entrusted with certain 
other functions, could also take over 
and run certain weak and m«i|hsl 
textile mills which are considered 
economically viable but which Uare 
for certain reasons been either dtMsf 
down or are under imminent Hiiiei* 
of closure.
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Will the Minister of U MfW tt̂- 
vataaftMBt a«4 C*M»Mr«»tt»  ** 
pleased t» state:




